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T_k Force of An.nct.I Autonomy to Stat •• 

622. DR. T. SUBBARAMI REDDY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Gevernment have decided to set up a 
task force to work out the modalities for devolution of 
financial powens to the States; 

(b) if so, the time by which the Committee has been 
med to submit its report; and 

(c) the main points referred to the Committee? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): (a) Yes, Sir. 

(b) In terms of the Notification constituting the Special 
Task Force it was to make its recommedation within 4 
weeks from the date of Notification. The said time has now 
been extended to 31st July, 1998. 

(c) The Task Force will examine and recommend such 
measures as would enable the States to raise more 
resources including by additional or altematlve means. 
and also devolution of additional financial powers to the 
States of the Union 

Smuggling of Goods 

623. SHRI SUSHILKUMAR SHINDE' Will the Minister 
of FINANCE be pleased to state 

(a) whether the attention of the Government has been 
drawn tothe news items appearing in the Hindu$lan Times 
dated January 1 .1998 Capioned 'OpEln border is IImuggler~ 
delight" inviting attention towards the rampant smuggling 
through Hong Kong-Nepal -Delhi route by abusing the 
Indo-Nepal Trade Treaty; 

(b) if so, the facts of the matter reported therein; 

(c) the details of smuggled goods seized at Indo-Nepal 
border during 1997-98, so far; and 

(d) the steps taken to effectively curb such smuggling? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) ; (a) and (b) 
Yes. The Government has seen the news item mentioned 
by the Hon. Member. The facts of the seizure case 
highlighted in the news item are as under: 

~ing on a tip-off, the officers of New Custom Hou ... 
Deihl, on 30.12.97. seized 14 packages alongwlth the 
Matador van used for carrying them belonging to one MIs 
Pawan Cargo Forwarders, Shankar Market, Connaught 
Place, New Delhi, while being transported for booking of 

the .ame to variou. destinations In the countrY through 
Indian Airlin ... Th ... packag .. w.r. found to contain 193 
cellular phonee of different foreign mak .. alongwlth the 
acee •• orie. and computer parts, collectively valued at As. 
1.08 crores. From the evidence availabl. it app.ared that 
these goods had been prima facie, smuggled into the 
country and arrangement. were being made for their 
distribution to varioue c.ntr •• in the country. Two pensone 
namely, Shrt Umashanker and Shrl Ravlnder Kumar, partner 
and .mplovee r .. pectively of the said Cargo Forwardens, 
were arr .. ted. In their respective atatemente recorded 
under Section 108 of the Cuetome Act, 1962, th.e. p.nsons 
had inter alia, disclosed that theee computer parts and 
Cellular Phones were smuggled from Nepal by the land 
route. 

The news item also refers to modUli operandi of Nepal 
based.mugglens importing various foreign made electronic 
gadgets and other items Into Nepal by using the transit 
fac~ities under "Indo-Nepal Treaty for transit and trade" 
and then diverting them to India through large open border 
for 5&le in various grey markets in India at cheap.r rates 
than r.gular customs cleared goods. 

(c) The details of smuggled goods seized at Indo-
Nepal border dUring 1997-98, so far are as under: 

(i) No. of cases (595 

(ii) Value of goode seized Rs.S673.(1 lalms 

(III) Nature of seIZed goods Ball bearings Chinese 
silk fabrica & yarn, gold, 
electronic goods, carda-
mom. cinnamon etc. 

(d) The Government is seized of the Issue of reported 
diversions of third country goods from Nepal to India and 
necessary effective preventive measures are being taken 
to curb smuggling across the Indo-Nepal bord.r. Steps sre 
being taken to bring the rsporta/detected cue. of 
smuggling to the notice of H.M. Government of Nepal 
during bi-Iateral talks for appropriate corrective measures 
In the next operational level talka at the lavel 0/ Director· 
General 01 the two countri .. , .cheduled on 15th/16th 
June, 98, this issue would once again be diacu .. ed. 

Ineoma laxlexel .. duty a,,..,. 

624. SHRI G.M. BANATWALIA Will the Mlnleter of 
FINANCE be pleased to state: 

(a) the total amount of arr.ans 01 income tax and 
exe'-e duly during the lut three financial y.a,., till date 
State-wiae/Clrc:"·wiae ; and 

(b) the stepe being taken for exp.dltious recovery of 
the.e arreare? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
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